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 AN  HON,  MEMBER:  We  are  also
 interested.

 MR.  SPEAKER:  The  whole  House
 is  interested.

 SHRI  S.  M.  BANERJEE:  Kindly
 give  me  a  patient  hearing  for  one
 minute.  (Interruptions)

 SHRI  KANWAR  LAL  GUPTA;  I
 will  send  the  teachers  to  you.

 SHRI  S.  M.  BANERJEE:  I  want
 a  ruling  from  you.  Thirty  thousand
 teachers  are  on  strike.  In  every  schcol
 there  is  a  policeman,

 MR.  SPEAKER:  You  are  making
 a  speech,  it  is  not  a  point  of  order.

 SHRI  s.  M.  BANERJEE:  You  have
 allowed  a  discussion  every  time.  Last
 time  you  allowed  some  question  to  be
 raised,  and  the  hon.  Minister  replied.
 This  situation  is  not  a  continuing
 matter.  This  is  a  new  situation,  Even
 our.  calling  attention  is  refused,  I
 do  not  know  what  course  js  left  ६०  us.
 Teachers  are  going  to  be  arrested,
 they  have  been  arrested  already.

 MR.  SPEAKER:  Will  you  kindly
 it  down?  There  is  no  point  of  order.

 SHRI  s.  M.  BANERJEE:  I  tabled
 an  adjournment  motion  also  on  this.

 MR.  SPEAKER:  The  Minister  has
 heard.  Let  us  see  if  he  makes  a
 statement.

 SHRI  CHINTAANI  PANIGRAHI:
 May  I  submit  that  on  this  side  also
 We  are  interested  in  the  teachers’
 strike,  and  we  request  the  hon.  Minis-
 ter  to  make  a  statement  on  that,

 MR.  SPEAKER:  It  is  the  demand
 of  that  side  and  this  side,  both,  that
 the  Minister  may  make  a  statement.
 The  whole  House  is  interested.

 SHRI  D.  C.  SHARMA:  I  have  to
 make  some  observations.  I  stood  up.
 What  has  happened  to  my  point  of
 order?
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 PAPERS  LAID  ON  THE  TABLE
 Notification  Re:  National  Credit

 Council
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  I  beg  to  lay  on
 the  Table  a  copy  of  Notification  No.

 F,  4(43)-BC/67  published  in  Gazette
 of  India  dated  the  0th  February,
 1968,  announcing  the  constitution  of
 the  National  Credit  Council.  [Placed
 in  Library,  see  No,  LT-l0/68].
 NotrricaTions  REG:  BencaL  FINaNce

 (Sates  Tax)  Act,  ETC.
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  C.  PANT):  I  beg  to:

 (l)  re-lay  on  the  Table  a  copy
 each  of  the  following  Notifica-
 tions  under  sub-section  (4)  of
 section  26  of  the  Bengal  Fin-
 ance  (Sales  Tax)  Act,  94]
 as  in  force  in  the  Union  ter-
 ritory  of  Delhi:—

 (i)  The  Delhi  Sales  Tax  (Third
 Amendment)  Rules,  1967,
 published  in  Notification  No.
 F  4(83)/67-Fin  (E)(l)  in
 Delhi  Gazette  dated  the  ]9th
 October,  1967.  [Placed  in
 Library,  see  No,  LT-682/67.]

 A  copy  of  Notification  No,  F.
 4(83)/67-Fin.  (E)(I)  dated
 the  4th  November,  1967,
 containing  corrigendum  to
 Notification  No.  7",  -4(83)  /6T-
 Fin,  (E)  (I)  dated  the  9th
 October,  1967,  [Placed  in  Li-
 brary,  see  No,  LT-24/67.]

 (ii)

 (2)  lay  on  the  Table—

 (i)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962  and
 section  38  of  the  Central  Ex-
 cists  and  Salt  Act,  I944:—

 (a)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Tenin
 Amendment  Rules,  1968,
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 published  in  Notification
 No,  G.S.R.  2ll  in  Gazettee
 of  India  dated  the  3rd  Feb-
 ruary,  1968.

 (b)  The  Customs  and  Central
 Excise  Duties  Export
 Drawback  (General)  Ele-
 venth  Amendment  Rules,
 1968,  publisheq  in  Notifica-
 tion  No.  G.S.R.  2l2  in  Ga-
 zette  of  India  dated  the  3rd
 February,  1968.

 (c)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 hack  (General)  Twelfth  Am-
 endment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  23  in  Gazette  of  India
 dated  the  3rd  February,  1968.

 (d)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General  Thirteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  24  in  Gazette  of
 India  dated  the  3rd  February,
 1968,

 (e)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Fourteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  25  in  Gazette  of  India
 dated  the  3rd  February,  ‘1968,

 (f{)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Fifteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No,
 G.S.R.  26  in  Gazette  of  India
 dated  the  3rd  February,  1968,

 (g)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.5.R,  2l7  in  Gazette  of  India
 dated  the  3rd  February,  1968.

 4h)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventeenth
 Amendment  Rules,-968,  pub-
 lished  in  Notification  No.
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 G.S.R,  28  in  Gazette  of  India
 dated  the  3rd  February,  1968.

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Eighteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  29  in  Gazette  of  India
 dated  the  3rd  February,  1968,

 (j)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Nineteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  220  in  Gazette  of  India
 dated  the  3rd  February,  1968,

 (k)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twentieth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R,  22l  in  Gazette  of  India
 dated  the  3rd  February,  ‘1968,

 (l)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty-first
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R,  272  in  Gazette  of  India
 dated  the  l0th  February,  1968,

 (m)  G.S.R.  274  published  in
 Gazette  of  India  dated  the
 0th-  February,  1968,  contain-
 ing  corrigendum  to  G.5.R.
 406  dated  the  l6th  Septem-
 ber,  1967.  [Placed  in  Library,
 see  No,  LT-!/68.]

 (ii)  A  copy  each  of  the  follow-
 ing  Notifications  under  section
 59  of  the  Customs  Act,
 962:—

 (a)  GSR.  222  published  in
 Gazette  of  India  dated  the
 3rd  February,  1968.

 (b)  G.S.R.  223  published  in
 Gazette  of  India  dated  the
 3rd  February,  1968.

 (c)  G.S.R.  237  published  in
 Gazette  of  India  dated  the
 Ist  February,  1968.
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 (0)  G.S.R.  273  published  in
 Gazette  of  India  dated  the
 0th  February,  1968.

 (९)  GS.R,  277  published  in
 Gazette  of  India  dated  the
 6th  Februray,  1968.  [Plac-
 ed  in  Library,  see  No.  LT-
 112/68.)

 Post  Office  Savings  Certificates  Rules

 SHRI  K.  C.  PANT:  On  behalf  of
 Shri  Jagannath  Pahadia,  I  beg  to  lay.

 on  the  Table  a  copy  of  the  Post
 Office  Savings  Certificates  (First
 Amendmen)  Rules,  1968,  published  in
 Notification  No,  G.S.R.  37  in  Gazette
 of  India  dated  the  20th  January,  1968,
 under  sub-section  (3)  of  section  42
 of  the  Government  Savings  Certifi-
 cates  Act,  1959,  [Placed  in  Library,
 see  No,  LT-i3/68.]

 2.2  brs
 RAILWAY  BUDGET,  1968-69

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  Mr.
 Speaker,  Sir,  I  rise  to  present  the
 Railway  Budget  for  1968-69.

 Beginning  with  the  last  completed
 year,  I  am  glad  to  report  that  when
 the  accounts  for  1966-67  were  closed
 the  deficit  was  reduced  to  Rs.  8.27
 crores  from  the  earlier  estimate  of
 Rs,  24  crores  ag  there  was  a  saving  of
 Rs.  5.75  crores  in  Ordinary  Working
 Expenses,  The  saving  was  mainly
 because  less  staff  were  appointed,
 less  ballast  purchased  and  less  re-
 pairs  to  buildings  and  =  structures
 carried  out  in  the  closing  weeks  of
 the  year.

 I  wish  I  had  a  better  account  to
 give  of  the  current  year.  Hon'ble
 Members  will  recollect  that  in  de-
 ference  to  the  views  expressed  in  the
 House  I  had  moderated  my  proposal
 for  increase  in  the  Ordinary  Third
 Class  passenger  fares  and  exempted
 foodgrains  from  the  3  per  cent  in-
 crease  in  the  supplementary  charges
 on  goods,  These  two  changes  had
 the  effect  of  converting  the  nominal
 surplus  of  Rs.  .28  crores  in  the  Bud-
 get  presented  by  me  to  a  small  de-
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 ficit  of  about  Rs.  2  crores.  The  esti-
 mate  of  earnings  from  goods  traffic
 in  the  current  year  had  been  worked
 out  on  the  expectation  of  an  addi-
 tion  of  revenue  earning  traffic  of  84
 million  tonnes.  But  the  trend  of
 goods  traffic  this  year  has  been  very
 disappointing,  due,  no  doubt,  to  the
 current  recession  in  the  economy.  Re-
 venue  traffic  remained  almost  at  the
 level  of  last  year  up  to  the  end  of
 August,  but  in  September  there  was
 a  sudden  drop  of  nearly  one  and  a
 half  million  tonnes,  and  a  further
 drop  of  another  half-millicn  tonnes
 in  October,  leaving  us  with  a  short-
 fall  of  about  two  and  a  quarter
 million  tonnes  at  the  end  of
 October  as  compared  to  last  year.
 Traffic  in  November  and  De-
 cember  was  a  little  better  than  last
 year  reducing  the  shortfall  to  .7  mi-
 llion  tonnes  by  the  end  of  December.
 On  the  subsequent  trend  of  traffic
 it  is  very  likely  that  we  will  end  the
 current  year  with  about  one  million
 tonnes  less  of  revenue  earning
 traffic  than  the  64.2  million  tonnes
 achieved  last  year,  According-
 ly,  in  the  Revised  Estimate  I  have
 reduced  the  earnings  from  goods  tra-
 fic  by  Rs.  7  crores  from  the  Budget
 figure  of  Rs,  526  crores,

 I  may  mention  in  passing  that,
 though  this  year  has  been  very  di-
 ficult  for  railway  operation  in  many
 respects,  the  failure  to  achieve  the
 estimated  increase  in  goods  traffic
 has  in  no  way  been  due  to  any  fai-
 lures  on  the  part  of  the  railways.  The
 pattern  of  traffic  flows  changed  with
 the  heavy  import  of  foodgrains  which
 severely  strained  port  capacity  at
 Bombay,  Visakhapatnam  and  Calcutta
 so  that  the  Railways  were  obliged  to
 move  supplies  to  the  drought-stric-
 ken  areas  of  Uttar  Pradesh  and  Bihar
 from  distant  ports  like  Madras  and
 Kandla,  which  often  involved  the
 movement  of  empty  wagons  overlong
 distances.  Despite  these  difficulties  and
 handicaps  the  Railways  were  able  to
 move  between  April  and  November
 967  two  million  tonnes  of  foodgrains
 to  the  scarcity  areas  from  these  ports
 2nd  were  able  to  meet  fully  and  pro-
 mptly  all  demands  for  the  movement
 ot  foodgrains.  In  fact,  simee  July


